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An Aet to provide for the cstahllfshmcnt of a Board of School Educaticm 
in il-%imacihal Pradmh, 

Re it enacted by the Himachal Prsdesh Legislative A sselnbly in the Nine - 
teenth Year of the Republic of India as follows :- 

1. Short title. extent and commemcemei~t,-(1) I"l~is Act may be cat':d 
the I%iniachal Pradesh 8o::rd of School Educatio~l Act, 1958. , 

(2) 11 extends to the xhole of' Wirnacllal Pradcsli, 
(3) 11 shall come-into force at once. 

2. h)dirnitialas.-ln tinis Act, unless thc context otlzerw~~e requ~rzs,----- 
'[({f) ''Affiliated" with its grammatical eariadons used with ref'e 

scnce to an institution mt:an; agliated or dectned to be a '~ l i a td  
lo the Aoard for thc purposes of admision t? the privileges of the 
Boardn> 

((!a) 'Board' xneanr; tlre Board of School Eclucatma cstablislzcd un'dec 
section 3 : 

(B)  'Bye-law' means a Bye-law ril~ade under this Act; by the Board or 
its Committees:] 

(c )  'Cilairnia~~' means the Chairman of  the Board; 
' [(rc> "Committee" means ttre comlnittcc set-:lgii, under section 24 of' 

f E t  Act." ';l 
1 4  "Direclor"' mcarlv the Diricc~ot' of Educalii)n, Hi~nachal Pradesh ; 

"kc) "examia~atio::" means an. exami~~ation conducted by thz Board;] 
(j') "Head of the institution" meaor the Head mastereor Principal 

01. ~ the l -  Princ:pal acldemic officer, by whatcver designation 
c:!!!ed of ail a8il:,~ted institution.''; 

ig) "Lnspectir;!; Bftic~:~" nmz::ils l hu  District Eclucatiol? Q~iicer, Deputy 
District Educati; :I Ofiiccr, Block Education officer or any pllzer 
oi-Eccr ;%p!wint*.<.i f " ~  t h ~  inspectio~~ of g~hn~ l l l s  by the Education 
Depur21trc:;C ?!!t Hirnncim1 Prgctlcrh Cicrver'ninent; 

4h) "LI~stituti~n" mc:irns insti~utiorr ia~parling school evluci:tioo: 

( i )  ''E,ocal %o~Itcs'' nlezns Muaicipalilir~c, Panchayat Samitis, Ziht 
f 

Parishads, Smcll Town Coinmittees or Notified Area Cornn~ittees: 
ri) "hfanaging Comanittee'means tilt Managing Culnrnittee constituted 

by thc i'o~udation society or ?he governing body of a recogaised 
institution ; 

3 [ ( j j )  "member" mealis a member of ?he Board znad includes the Chsir- 
man and Vice-Chairnlan therecf;] 

( k )  "Official Gazette" 1.ileans the Rnjpatra, Himachal Pradesh; 

3[(hlr) "Plus two scheme" rr?eans the scheme sf education where- 
under ed~catioi? is imparted for the two additional successive 
classes immediately following matric;llation :] 

--- ---..--. -..---------- - ---- - - -----. *-"-- ------ 
1, In section 2 clause (a )  added existing (a) renumbered as (aa), Clause (b) substituted 

and clzuse (cc) added vide Act No. 15 of 1992. 
2 .  Clause (e) omitted vidd A. 0. 1973 n~ld  lnsrted vitfuhi:t No. 157 of 1992. 
3. C!ausei (jj) a41d (kk) addcd vidr. A c t  No. I S  OC 1922. 



( I )  "Prescribeci" rrkeans prescribed by Kcgutations; 
l[(vvljl "Pririlicipcti" mearss the Head o l  rkie College/Scnior S~codi iqr  

SchooilJunjnr Basic l'rain!ng School ;"j 
(n j  ''Reg~rla~irms" means Regulations nzada by the Iloard under this Act; 
li(0) X X X X x I 
2[(p)  "Scilo01 Education" means all education upto the twelfth class, 

in~rnediately preceding the stage of entry to course leading to the 
first dcgree of a University established by law ill India and includes 
plus two scheme but does not include technicai education;] 

(q) "Secretary" means the Secretary to the Board; 
"(r)  "'State" means the State of Himachal Pradesh ; 
(A) "State Council of Educational Research and Training" means the 

State Council of Educatiot~al Research and Training constituted by 
" r~z  State Government ; 

( t )  "State Government" means the Governn~eiit of' Himachal Pradesh ; 
(u) "text book" means any book or. other printed material prescribed, 

reconrmended or otllerwise approved by Ihe Board for study in 
any affiliated insti~ution ; 

( v )  "t.echn;eai education" means the education imparted La students 
in the technical institutipns; andl 

"(w)] "Vice-Chairman" means the Vice-chairman of the Board. 

3. Incorporation of the Board.-(I) The Government shall establish, 
by notifiations3 ill the Official Gazette, a Board of School Education for 
Himachal Pradestl with eRect from such date as may be specified in ale 
notification. 

(2) The Board shall be a body corporate by the name of the Board 
of Scliool Edcrcation for Himachal Pradesli and shall have perpetual succes- 
sion aisd a common seal with power to acquire and hold property both movable 
and inmovable, and, subject to ilie provisions made under this Act, to 
transfer any property held by it and to contract and to do all other things 
necessary for the purpose$ of its constitution and xnay sue 01' be sued in its 
corporate namd, 

4. Composition of t l~e B~tlrd.--~[(l) The Board shall collsist of the 
Chnirman and of the following members, namely :- 

1. Ex-Oiificio Members : 

(a) the Secretary (Education) to thc Governnient of Hin~achal Pradegh 
or his representative ; 

(b) the Secretary (Finance) to the Eovernmet~t of Himachal Pradesh ' 

or his representative; 
. .k[(c) Vice-Chancellors of each University as established or that may be 

established by law i11 the Statz or hls nominee who shall not be of 
th,e rank less than that of ProfessorlDeaa of Faculty in that 
University ;] 

------ .------- - -.--- -- ----- --- -"-- 
I. Clause (m) subs. and (0') omitted vide Act No. IS  of 1992. 
2. In sections 2 clause (p) subs. the word" and " at the end of clause (q) omitted, 

existingclausa (r) renumbercci a4 (w) end new clauses (r) (s), (t), (u) and (v) 
added vide ibid. 

3. The Board established vide Not. No. 3-1/69 Edu. (1J & B) dated 3-7-1969, 
(appended). 

4. Sect~on 4 swbi. vide Act No. G of 1986 rt1.z. j. 28-11-85 and again clause Ec) subs. 
vide Act No. 15 af '1992. 



( d )  the Directas ~"l'clucation, Hirnackal Pradesh ; 
ie) the Direct or of Prit~iary Ed~~sation, IIBrnachaX Pradesh. ; 
fj) the Director-cm-Principal? Rledisal College, Himachal Pradesh; 
(g) the Director of Technical Education, Wimachal Pradesh; 

'[(gg) the Principal of Regional Engineering College, Plarnirpur 
(Himacbal Pradestl) ; ] 

#[if. Elected Mernbevs : 
(h) three persons elected by the H-iimachal Pradesh I.,egislative Assemhly 

from amongst its members; 

ffl.  Nomiraated MembeB (to be nomlisafed by the G~~sernmeizt); 

( i )  one Inspecting Officer of the Education Department of Himachal 
Pradesh ; 

( j )  one Principal representing Government Colleges of Himachal 
Pradesh ; 

(k) one representative of Managing Cslurnitteas of privately mamged 
Schools in Himachal Pradesh ; 

$[el) three Meads of High or Senior Secondary Schools one each of the 
Government, non-Government and Girls Senior Secondary Scbools 
or High Schools ;] 

ftn) e[two members] ro secure representation of such interests as are not 
otherwise represented ; and 

P [ X X X X X X ]  
(8) one memkra x x x x x x x x forhisexpertandwide 

knowledge of school education from the winners of national awards 
for teachers failing which from the win-ners of Stab awards for 
teachers. 

(2) If the Legislative Assembly fails to elect any member to the Board as 
required under clause (c )  of sub-section (1) within the prescribed time, the 
Government shall nominate any member of that Assembly to be such 
member. 

5. Headquarters of the Board.--The Board shall kave Headquarters3 
a1 a placs to be notified by the Government in the Official Gazette. 

6. Terms of office of 'Members and filling of Casual Vacancies.-(1) Ths 
term of the office of menlbers other than ex ofBcio members shall ordinarily 
be three years : 

"Frovidcd that the members nominated under section 4 shall cease to be 
non~inatcd members on their retirement from the service and on their 
ceasing to hold office or position, 'the interest of which they are 
representing and in their place new members may be nmninated.] 

42) If any elected member ceases for any reason to be  a member of ih0 
~ e ~ s l a t i v e  Assembly from which he was elected, he shall cease to be a 
member and his office shall become vacant. " ____._ _ -  -__ll-._ll._ - ---------- - I - I  

I. Clause fgg) added vide Act No. 15 of 19921 
2. Subs. vide Act No. 4 of 1986 andagain clause (1) subs, in clause (m) for the @ot'ds 

"one membero the wards '*two members" substitstcd, after the clause (in) the 
words "IV co- opted Members" onmitted and in clause (n) the words to bs co- 
opted by the Board omitted vide Act No. 15 of 1992. 

3. Head-quarter fixed vide Not. 3-1/69 Edu.(U&B), dt. 3-7-69 pilb. in R.H.F. Dt. 
12-7-68, p. 554 and shifted to Dharamsaia vide Not, Shik311a-11(1)1/82 dt.  16-6-L983. 

4. Ps~viss  to Sw. 6 (1) added vide Act NO. 15 of 1992. 
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(3) Notwithstanding anything contained in this section, an outgoing 
member shall, unless the Government otherwise directs, continue in office 
until the election, nomination or co-option of his successor is notified in 
the Official Gazette. 

(4) If the Government considers that the continuance in office of any , 
nominated member is not in the interest of the Board, the Government may 
make an order ferminatinihis nomination and thereupon be shall cease to be 
a member of the Board aotwithstanding that the term for which he was 
nominated has not expired. 

(5) Any member of the Board may resign his office by a letter addressed 
to the Chairman. The resignation shall take effect from the date of 
acceptance of his resignation by the Chairman. 

(6) In the event of a casual vacancy occurring by reason of the death, 
resignation or termination of nomination of a member or for any other reason, 
8uch vacancy shall be filled by election, nomination, or co-opti011 as the case 
may be, and any person so elected, nominated or co-opted to fill such vacancy 
shall hold office for the term for which it was tenable by the person in whose 
place he has been so elected,nominatedor co-opted and no longer. 

(7) An outgoing member shall, if otherwise qualified, be eiigible for 
re-election, re-nomination or re-co option. 

(8) The name of every person elected, nominated or cd-opted shall 't)e 
notified in the Official Gazette. 

1[7. Quorum-No business shall be transacted at a meeting of the Board 
udess at least one third members are present : 

Provided that if the meeting is adjourned for want of quorum, no 
quorum shall be necessary at the next meeting transacting the same business.] 

8, Proceedings not invalidated bjr reasons of vacancies and irregula- 
rities.-Subject to the provisions contained in section 7, no act or proceeding 
of the Board or a Committee thereof shall be invalid merely by reason of 
the existenoe of a vacancy among its members or by reason of a defect in 
its constitution or an irregularity in procedure not affecting the merits of the 
case. 

9. Members debarred from taking part in discussion,-No member 
I shall take part in the discussion of, or exercise his vote on,.any matter in 
I which he has any personal or pecuniary interest. 

2[9-A. Admission of iiilstitutions to the priviliges of the Board-- 
(1) Any institution, in the State, may apply to the Board for being 

admitted to the privileges of the Board and the Board may, subject to such . coilditions and restrictions as may be prescribed, admit such institution to 
the privileges of the Board. 

I. see, subs. vide ~ c t  NO. i5 of 1992, 
2. See. 9-Aadded vtde ibid, 
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(2) Any institution affiliated to the Himachal Pradesh University, 
affiliation 'of which has not been withdrawn or cancelled by the aforesaid 
University before the commencement of the Himachal Pradesh Board of . 

School Education (Amendement and Validation) Act, 1992, shall be deemed to 
be an institution affiliated to the Board for plus two scheme and shall be 
subject to all the provisions of this Act and the regulations made thereunder. 

(3) Where the Board is satisfied that its privileges are being abused by 
any affiliated institution or that the prescribed conditions or restrictions 
?re not being complied with by such institution , the Board may withdraw 
~ t s  privileges from the institution, and thereupon the institution shall cease 
to be an affiliated institution : 

Provided that before withdrawing the privileges, the Board shall, 
require the institution to show cause why such action sould not be taken 
and consider any explanation which may be furnished by it]. 

10. Powers and functions of the Board.-Subject to the provisions of 
this Act, the Board shall- 

l[(1) prescribe syllabi courses of instructions and text-books for school 
education in Himachal Pradesh ;] 

(2) conduct examinations based on such courses ; 
(3) admit to its examinations, on conditions that may be prescribed, 

candidates who pursue the prescribed courses of insbructions- 

(i) in recsgnised institutions ; and 
(ii) privately ; 

(4) publish the results of such examinations; 
I (5) grant diplomas or certificates to persons who have passed the examl- 

nations of the Board; 
(6) prescribe courses of instruccons for its diploma an& certificate 

courses ; , 

1[(7) irescribe standards that the School and other institution seeking 
affiliation with the Board ought to fullfil in terms of teachers and . 
their qualifications, curriculum, equipment, .buildings and othes 
educational facilities ;] 

(8) demand and receive such fees as may be prescribed ; 
(9) co-operate with other authorities in such manner and for such pur- 

. poses as the Board may determine ; 
(10) place before the Government the views of the Board on any matter 

with which it is concerned; 

2[(11) cause enquiries to be made through such agency and in such 
manner as may be prescribed regarding the conditions prevailing 
in an institution before it is admitted to the privileges of the Board * 

and require such agency to inspect affiliated institutions and 
submit a report to the Board as to how far the conditions and 
restrictions on which the institution was admitted to the privileges 
of the Board are being complied with ;] 

- ---- -.------ 
I. In section 10 clauses(1) and (7) subs. vide Act No. 15 of 1992. 
2. Clauses (11) and (12) of Section 10 subs. vide Act No. 15 of 1992. 
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(12) arrange for the preparation, writing, compilation, printing, publi- 
shing and >ale of text-books, other educational material and 
undertake the publication of any other educational work, books 
or periodicals ;] 

(13) adopt measures to promote the physical, moral, Cultural and iocial 
welfare of students in recognised institutions and to prescribe 
conditions of their residence and discipline; 

(14) organise and provide lectures, demonstrations and educational 
exhibitions, seminars and symposiums and to take such other 

* measures as are necessary to raise and promote the quality ofachool . 
education in Himachal Pradesh; 

(15) institute and award scholarships, medals and prizes under conditions 
that may be prescribed ; 

(16) conduct the departmental examinations ; 
(17) take necessary steps with regard to the mohernising of school 

curricula, strengthening of science and mathematics education, 
work experience and vocationalisation; I[**] 

1[(18) prescribe penalties for misconduct pertaining to examinees, exami- 
ners and other persons engaged in the conduct of examination ; 

(19) appoint the examiners and supervisory staff and fix their 
remuneration ; .- ' 

(20) hold any property and receive bequests, donations, endowments, 
trusts and other transfer of any property or interest therein or nght , 

thereto ; s 

(21) to give grants to the State Counoil of Educational Research and 
Training for educational activities and research work ; 

(22) to take measures for the welfare of teachers of affiliated institu- 
tions and employees of the Board,; and] 

l[(23)] do all such other acts and things ancillary to any of the purposes 
specified above or for the purpose of carrying 'into effect the 
provisions of this Act. 

11. Powers of the Government.-(1) The Government shall have the 
right to address the Board with reference to anything conducted or done by 
the Board and to communicate to the Board its views on any matter wltll 
which the Board is concerned. 

i 
(2) The Board shall report to the Government such action, if any, as 

\ proposes to take or has taken upon the communication received under sub- 
section (I )  and shall furnish an explanation if it fails to take action . 

(3) 1f the Board does not, within a reasonable time, take action to the 
satisfication of the Government with reference to the matter on which a 
communication has 'been received under sub-section (I), the Government 
may, after considering the explanation, if any furnished or representation 
made by the Board, issue such directions, consistent with this Act, as lt may 
think fit and the Board sball comply with such directions. - - -- - -- - _ _ _ _  - _ - -  - -- ^ 

1. word "and" at the end of clause (17) omitted, existing clause. (?8) ftsnulnbered ar 
(23) and new clauses (18), (19), (a), (21) and (22) added vide lbld, 
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(4) In any emergency which in the opinion of the Government, require6 
that an immediate action should be taken, the Government may take such 
actions, consistent with this Act, as it ,deems necessary without previous 
consultation with the Board and shall forthwith inform the Board thereof. 

'(5) The Government may, by order in writing specifying the reasons 
therefor, suspend the execution of any resolution or order of the Board and 
prohibit the doing of any act ordered o,r purporting to be ordered, to be do~lc 
by the Board, if the Government is of opinion that such resolution, order or 
act is in excess of the powers conferred by or under this Act upon the Board. 

(6) Whenever any action is taken by the Government under sub-sections 
(31, (4) or (5),  a report thereof shall be laid on the Table of the Legislative 
Assembly at the earliest possible opportunity stating the reasons for such 
action. 

12. Constitution of Board Fund.-A Board Fund shall be constituted 
and all sums received by or on behalf of the Board under this Aet or otherwise 
shall be placed to the credit thereof. 

13. Custody and investment of Board Fund.-(1) All moneys at the 
credit of the Board Fund, except moneys required for day-to-day expendi- 
ture, shali b,e kept in tbe current or savings bank account with a Sclaeduled 
Bank: \ 

Provided that nothing in this section shall be deemed to preclude the 
Board from investing such moneys as are not required for immediate expendi- 
ture in any of the Government securities. 

(2) Accounts of the Board with a bank may bz opzsated upon by the 
Secretary of the Board 01. by such other officer as may be prescribed by the 
Board, 

14. Application of Board Fund.--(1) Subject to the pmvisiona sf this 
Act, the Board Fund shall be appicable,-- 

( i )  only to the payment of the charges and expenses incidental to 
the several matters specified in this Act ; and 

(ti) to-any other purposes for which by or under this Act powers are 
conferred or duties imposed upon the Board. 

(2) The annual net savings shall be placed at the disposal of the Govern- - 
ment exclusively for the development of school education in Himachaf 
Pradesh. 

1[15. Annual report and the audit of the accounts of .the Board .-(1) 
The Board shall prepare once in every financial year, in such form and at 
such time as may be directed by the State Government, an annual report 
giving a true and full account of its activities during the previous 
financial year. 

1. Section 15 subs. vide Act No. 15 of 1992 



(2) The Board shall cause to be maintained such books of accounts 
' 

and other books in relation to its accounts and shall, as soon as may be. 
after closing its annual acounts, prepare a statement of accounts in 'such 
form and in such manner as the State Government may, by general or 
special order, direct. 

(3) The accounts of the Board shall be audited annually by sucli agency1 
as may be specificd by the State Government. 

(4) The annual report prepared under sub-section (1) and the audit 
report prepared under sub-section (2) sliall be submitted by the Board to 
the'State Government immediately after the close of each financial year and 
the State Government shall, as soon as may be after furnishing of these 
reports by tlle Board to it, but withill a period of nine months after the 
close of financial year t o  which these reports pertain, cause such reports 
to be laid before the State Legislative Assembly]. 

16. Contracts.-All contracts in writing and assurances of property of 
the Board shall be signed by the Secretary on behalf of the Board or in such 
other manner as may be prescribed, and shall, if so signed, be binding on 
the Board. 

17. Officers of the Board.-Subject to other provisions of this Act, the 
following shall be the officers of the Board, namely :- 

(1) Chairman, 
(2) Vice-Chairman, 
(3) Secretary to the Board, and 
(4) such other officers as may be declared by the Regalations lo be the 

officers of the Board. 

=[18. Chairman.-(1) The Government shall nominate/'appoint a persen 
to  be the Chairman of the Board from amongst eminent* educationists 
or administrators, on such terms and conditioils and for sslch period 
as may be prescribed ,by the Government. 

(2) If the Chairman (a) wilfully omits or refuses to carry out the provi' 
siotls of the Act, or (b) abuses the power vested in_ him, or (c)  if it 
appears t o  tile Government that the continuance of the Chairinavr 
in office is detrimental to the interests of th:: Board, the Government 
may by order remove the Chairman.], 

d 
19. Powers and duties of the Chairman.--(l) The Chairman shall be 

the Administrative Head.of the Board; it shall be the duty of the Chairman 
to  see that this Act and the Regulations are faithfully observed and he shall 
have all the powers necessary for this purpose. 

(2) The Chairman may, at any time, and shall, a t  prescribed intervals 
or  on receipt of a requisition signed by not less than one-third of the total 
number of members of the Board and stating the business to be brought 
before the Board, call a meeting of the Board in the prescribed manner. - ------- -- 

1 .  The agency spebified vide Not. No. 21-3170-Ed&-11, dated the 18th ~ a r c h '  
1971 (appended). 

2, Section 18 Subs, vide H, P. Act,No, 6 of 1986- (Sec. 3) w. e .  f. 28-11-1985 1 
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(3) In any emergency, arising out of the admimistrative business of the 
Board, wh~ch, in the opinion of the Chairman, requires that immediate - 
action should be taken, the Chairnian shall take such action as he deems 
nece!sary, and shall thereafter report his action to the Board at its next 
meetmg. 

(4) The Chairman shall preside at every meeting of the Board at which 
he is present. 

( 5 )  The Chairmanshall exercise such other powers as may be invested 
in him by Regulations. 

20, Vice-Chairman.--The Director of Education, Himachal Pradesh, 
shall be the ex-officio Vice-Chairman of the Board. 

21. Powers and duties of the Vice-Chairman.-The Vice-Chairman 
shall assist the Chairman in all matters, administrative and academic; shall 
discharge such duties and exercise suqh powers as may be delegated to hlm 
by the Chalrrnan ; and shall in the latter's absence exercise all the powers 
of the Chairman. 

22. Appointment, powers and duties of the Secretary.-41) The 
Secretary shall be appointed by the Government upon such conditions and 
for such perlod as the Government may deem fit. 

(2)' The Secretary shall, subject to the control of the Board, be the 
Chief Executive Officer of the Board. 

(3) All meetings of the Board shall be convened through the Secretary ' 
in the manner provided by the Regulations-, 

(4) The Secretary shall be responsible for seeing that all moneys are 
expended for the purposes for which they are granted or allotted. 

(5) The Secretary shall be responsible, for keeping the minutes of all 
meetings of the Board. 

(6) The Secretary shall be entitled to be present and to speak at  any 
meeting of the Board but shall not be entitled to vote there at. 

(7) The Secretary shall exercise such other powers as may be laid down 
in the Regulations. 

l[23. Appointment of officers and employees of the Board, their terms and 
conditions of service.-(I) The Government may appoint Joint Secretary 
to the Board and such number of Deputy Secretaries thereof, on such 
conditions and for such period as Government may deem fit. 

(2) The officers appointed under sub-section ( I )  shall perform such 
functions, and exercise such powers as may be prescribed. 

(3) The Board inay appoii~t Assistant Secretaries, such other officers 
and employees as it considers necessary for the efficient performance for i t s  
fr~nctions. 
C----l-L----L-.C --I-- _I_---.- 

1. ~ect ion 23 subs. vide Act No.15 of 1992. - 
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(4) The qualifications, conditions of service and pay-scales of officers 
and employees of the Board, other than Secretary, Joint Secretary and 
Deputy Secretaries, shall be such as may be prescribed]. 

1[24. Powers of the Board to set up committees.-(1) The Board shall 
fo-he purpose of carrying out the provisions of this Act and the 
regulations made thereunder set up the following committees, namely:- 

(a) Finance Committee consisting of- 

( i )  the Chairman ; 
( i i )  the Vice-Chairman ; 

( i i i )  the Secretary to the Government of Ziimachal Pradesh in the 
Department of Education or an officer of that Department 
not below the rank of an Under Secretary nominated by him: 

(iv) the Secretary to the Government of Himachal Pradesh in the 
DepaFtment of Finance or an officer of that Department not 
below the rank of Deputy Secretary nominated by him ; and 

(v) two persons nominated by the Board from amongst its members ; 

(b) Exfmination Committee consisting of - 
(i) the Chairman ; 
( i i )  the Vice-Chairman ; 

(iii) three persons to be nominated by the Board froin amongst its 
members ; and 

(c) Academic Committee consisting of- 

( i)  the Chairman ; 
(ii) the Vice-Chairman ; 
(iii) the Director of Primary Education ; 
(iv) The Head of the State Council of Educational Research and 

Training ; 
( v )  one head of affiliated institutions to be nominated by tho 

Board ; 
(vi) one teacher of affiliated institutions having at least ten year's 

experience as such to be nominated by the Board ; 
( v i i )  two outstanding academicians to be nominated by the State 

Government and one of which may be drawn from Central 
f Board of Secondary Education or .National Council of Educa- 

tional Research and Training. 

(2) The term of n~~ninated members of the committees shall be as may 
be prescribed. 

(3) The Board may, for the purpose of carrying out the provsions of 
this Act and the regulations made thereunder, set up in addition to the 
----+- - ------- 
I. Sectio~s 24 subs vide. Act No. 15 of 1992, + 
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. . . committees referred to in sub-section (I), such other committees as it may 
think fit or as may be prescribed. 

(4) Each committee constituted under this section shall perform such 
' functions, duties and exercise such powers as may be prescribed. 

(5) The quorum and the manner of transact~ng the business of a com- 
mittee shall be such as may be prescribed. 

(6) The Secretary of the Board shall function as Secretary of the 
committees], 

25. Exercise of the powers delegated by Board to fhe committees.-All 
matters relating to the exercise, by the Board, of powers conferred upon it by 
this Act which have, by Regulations, been delegated by the Board to any 
Committee appointed under section 24 shall stand referred to that Committee, 
and theBoard, before exescising any such powers, shall receive and consider 
the report of the Committee with respect to the matter in question : 

Provided that where, in the opinion of the Board, immediate action is 
necesssary with respect to any such matter,it may proceed to deal with it 
without the report of the Committee in respect thereof and pass such 
orders thereon as it considers necessary. 

l[25-A. Protection for acts done etc. in good faith,-No suit, prosecution 
or other legal proceedings shall lie against the State Government, 
the Board or any of its committees or any member of the Board 
or a Committee or any other person in respect of aieything which 
is in good faith done or intended to be done in pursuance of this 
Act or any regulation,. order or direction made thereunder. 

25-B. Bar of jurisdiction of courts.-No order or decision made by the 
Board or of any its committees in exercise of the powers con- 
ferred by or under this Act shall be called in question in any 

. Court]. 

26. Power of the Board to make Regulations.--(1) The Board may 
make Regulations for the purposes of carrying into effect the provisions of 
this Act. .I 

(3 In particular and without prejudice to the generality of the foregoing 
power, the Board may make Regulations providing for all or any of the follow- 
ing matters, namely:- 

(a) the procedure of the ~ o a r d  ; 
(b)  the constitution, powers and duties of Comni i t t t  2[set up] under 

section 24 ; 
(c) the award of diplomas and certificates ; 
(d) the courses of study to be laid down for all diplomas or 

certificates ; 
(e) the conditions of 2[affiliation] of institutions for the purposes of 

admission to the privileges of the Board and fmming of a School 
Education Code to ensure a minimum standard of efficient and 
uniform management of schools ; , 

( f )  the conditions under which candidates shall be admitted to the 
examinations of the Board and shall be eligible for diplomas and 
certificates ; 

--------- - " j y . b  -.-/'-*I* * IT"_ * r -  

1. Sections 25-A and 25-B added vide Act No. 15 of 1932. 
2. 'In section 26(2)(b) the words "set up" subs. ~ O E  the word "appointed" and the 

word "a@liation" subs. for the word "recognisation"vide Act No. IS of 19911. 



J L 
a ,  R.P. BOARD OF SCHOOL EDUCATION AY, 1969 353 i 

.a 

(gb th* conduct of examinations; . d  
lr4- 

(hsthe fees for admission to examipations of the Board; 
(i) the dppointment of oGcers, clerks and other servants of t h e p a r d  .i 

and the conditions ofc their service ; d ' .  

( j )  the appointmqt of examiners and Jeir duties an$ powers in relation 6J 
to the Board examinations ; B r 

w . 1 1  

(k) the constitution of a Provident ,Fund for the &netit of @%cers, 
clerks &and other ssvallts e-mployed by the Board ; 

(I) the framing of service, conduct and discipline rules for the employees 
8f the Board ; 1% 

r"l 
(m) thq control, administration, safe custody and management in all 

=. 
.I respects of the'finances of the Boar4, ; 2 

(n) the election vr nomination of membws to the Board ; - 
6 

. D 

(0) the institqtion of scholarships and prizes; U - -  B 

( p )  the emoluments and allowances of members of the Bo?$ and 311 its B 

Committees ; '[Y *] 4 

I [ ( q )  the penalties for misconduct $0 which examinees, exarnillers and 
*\ 
tr other pbrsons engaged in the condp@t of examinations shall be 

Z- - . 
meetings-and the num ' a 



(3) The Board way direct the arne11dmelz.t or I-evision of any Byeelaw 
made under this section by a Committee appointed by it, and such Committee 
shall give effect to the direction. I 

n 

30. Co~sequenees to ensue on commencentent of the Act.-As frons the 
date specified for the establishment of the Board in the notification under 
sub-section (I)of section 3,the fo'llowing provijiohs shall have effect, namely:- 

(i) notwithstanding anything contained in this Act, all educational 
institutions admilted to the privileges of the Punjab University, 
Chandigarh in respect of secondary education and situated within 
Himachal Pradesh slzall, in respect of such education, with effect 
from the date of commencement of this Act, be deemed to be 
admitted to the privileges of the Board, and the Board shall, as far 
as possible and consistent with this Act, admit such institutions to 
all. such privileges in respect of secondary education as they bad 
fiom the Pmjab University, Chal~digarh before the said date ; 
and 

(ii) notwithstanding anything contained in this Act or the Regulations 
nladc thereunder, the Board shall provide for such period, and in 
such manner, as may be prescribed, for the instructions, teaching and 
training of students of institutions situated within Himachal Pradesh 
and admitted to the privileges of the Punjab University, Chandignrh9 
who before the date of the commencement of this Act were studying 

& or were eligible for the examination of the said University ill 
secondary education and for the examination of such students and 
others in accordance with the courses of studies of the said 
University. 

31. Power to remove difficulties.'--If any difficulty arises as to the first 
constitutiol-i of the Board or otherwise in giving effect to the provisions of this 
Act, the Government, as occasi on may require, may, by order, do anything 
which appears to it necessary for the purpose of removing the difficulty. 



 HE ~ I A C H A L  PRADESH BOARD OF SCHOOL EDUCATION 
(MlENDMENT) ACT, 1983 

ARRANGEMENT OF SECTIONS 
Secliolrs : 

I .  Short titIe and commcaccmcnt. 
2. Substitution of section 15, 

(Received thc assent of t11c Go;lernor of Hi machal Pradcs h on the 15th 
December, 1983 2nd was published in R.H.P. Extra, deted the 2 1-12- 1983, 
Page 1260). 

Arr Ad fidrrhcr to at11 ~rzd the Hil~~ael~al  Prndcsh Bonrd of Sclruo I Erltrcnfioa 
Act, 1968 (Act Nu. 14 of 1968). 

2 

B ~ ' i t  enacted by the Legislative AssembIy of Hin~.tchal Pradcsh iti the 
Thirty -fourth Year of tbe Republic of India, 3s follows:-- 

1. Slrort title n~ld co~~mtaluzment.-(i) This Act may be called the 
Him3chaI Pradesh Boztd of School Education (Amcndmcnt) Act, 1983. 

(2) It shatl come into force at once. 

2. Slrbstiirr/ioli of secriol~ 15.-Pot the existing section 15 of the 
Himachal Pradzsh Board of School Education Act, 1968 (Act No. 14 of 
I968), the folIowing section 15, along with its heading, shall be substituted, 
namely :- 

"1 5 A111lrra1 re~~oi-t at~d the aurlit of !11e acco!uzls of f l ~ c  Board.- 

(1) The Board shall preparc once in every financial year, in s z h  
form and at such time as may bc directed by the State Govcrn- 
ment, an an11ua1 report giving a t r i e  and full account of its acti- 
vitics during the previous financial year. 

(2) Thc Board shall causc to be maintained such books of accounts 
and other books in reIation to its accounts and shall, as soon 
as may bc after closing its annual accounts, prepare a staiement 
of accounts in such form and in such manner as the State Govern- 
ment may, by general or special order, direct. , . , 

(3) The accounts of the Board shatl be audited annually by such 
agency as may be specified by thc Statc.Government. 

(4) The annual report preparzd under sub-scction (1) and the audit 
report prepared under sub-section (2) shall be submitted by thc 
Board to the State Government immediately aftcr the close of 
each financial year and the State Government shall, a5 soon 
as may bc after f!irnishing of these reports by thc Board to it, 
but within a period of nine months aftei'the close of financial 
year to which thesc reports pertain, cause such reports t o  be 
laid' before the State Legislative Assembly." . . 

. . 
1. For slatemcnt of objects nnd,~eilsOns see, l2: H. P. *Extta, Datcd ' I 9-8-1 383; 

Page512. 



THE HXMACBAL PRADESH BOARD OF SCHO'OL EDUCATION 
J (AMENDiL1ENT)"- ACT, 13985 

I (Acr No. 6 1 0 ~  -E986)' 

ARRANGEMENT OF SECTIONS 

I .  Short iitleand comolencemen~. 
1. ,Am'cndmtrit ofscction.9. 
3. Substitution of section 18. 
4. Repeal ankl.sa,vin'gs 

(Rcpived tire n u s r ~ ~ t  of thc G~~~J~O~.:HIJIIUC/I~I 'P~-ntlcil~, utr1l/ie 13rd 
Ja~ , r rap j~ ,  1986 u>ld IVUS prrbhrlr.rd  it^ a. H. P. E~~ra;&tef l+ t / t c  27.Jot1luar.v, 
'1956 nt pugos 65-86). 

Atz A cl furt her t ro afflP114l the I! i~vncl~~J +'rndesh 2Bo;7rd af.Sc~?bal'Edt~cnt id11 

Act, 1968(Acr No. 1401lY68), 

RF: it enacted by thc Lcgislativt: Asscmbly of HimaEhil'Pradesh in thc 
I 

Thirty-sixth Year ofthe Republic of Indiaas follows :- 

.I. Short title and ~eommcncmcdt.+I) This A'Ct mxy 'b-e e'called the  
KimachalP.radcsh b a r d  ofiShoril'Education (Amcn'dment)Act, 1985. 

(2) It shall and shaII always be dzc~nzd to  have come into force on I he 
28th day of November, 1985. I 

2. Amendment of section 4.-in seetion 4 df the'Aimacha1 Prades h Board 
of School Education Act, 1965 (14 of 1968), (hcrcinafter caIled thc 
principal Act);- 

(a) for tIlc existing sub-section (I),  the following sub-section shall hc 
sub~tituted, n:~mely:- 

'"(I) The .Board s l~al l  consi~t o'f tlio Chairman and. or -the Tollowing 
mem hers, namely :- 

[(a)  thc:Secrcrary'(~ucaCiou) to t be'  Goerdmveut 'of .Him-acha'I Pradush 
forhis' feprcsen tative; 

L (fi) tke'Secreta~ [(fin ancc) :to Ih!: .,Government,-o'f Himac ha1 Pradesh 
or hitis:reprz~entatitive f 

IF) the Registnr, Hjmachal Pradcsh University; 
,Id) -,the .Direztor ,'of Education,; Hirnachal -Prad&h; 
.(c) ,the.Dir~tor:ofrPrimat.~ Education, HimachaI Pradeh; 
CT)'the'Director-c11m-Principal, Medical Colkge, Hinlachal Pradesh ; 
(g) tht'Directorof Tcchnial.Eduation, Himachal Praderth ; - -- -- - . . - . c  - - - . - - - . . - -  ---- 

* ~ o l f c c t e d  vide'-Hot. 'No~~~R-~(5)13{785, - d ~ l t d  1-7-1986 pub\ishod in R N P .  Extra.. 
d,?t~d ZJ-1'916,:P. 1 , ~ 6 2 .  

L 

1. For statamcnt of Objccts and Rtuons see R.H.P. Extra.. dated 18-12-1985, P. 2951. 



TI.  Elacted ~Lletuber.~: 
I 

(It) three persons elccted by thz HimachaI Pradzsh Lcgi!;lati\rr 
Assembly froin amongst its ~ncmbers ; 

r 

I I i .  Non~inntetf Metlrbers(fo be -t~ontirtated by the Govetw;~~e~lt)  ; 

(i) 0113 luspecting Oficer of the Education Department of Himuchal 
Pradesh; 

( j )  one Principd reprcsenting Government colleges of Hi  ~nachal 
Pradesh ; 

(k) on: reprcscntati:'eof Managing Conl~nittees of privately rnsnaged 
schools in Hiti~achal Pradesh ; 

( I )  three Heads of gigh and Higher Secotidary Sc~~ools ,  one each 
of the Government, non-Governmcnt and Girls High and Higher 
Secondary Schools ; 

(m) on; membcr to s e x r e  rcpresentation of such interests asnre not 
otherwise represented ; and 

IV .  Co-opted Member: 

( 1 8 )  on2 member to be co-opted by thc Board Tor his expert and  wide 
knowledge of school edzcation from the winners of nltioaal 
awards for teachers, ,&ing which froin the winners of State 
awards for tcschers."; znd 

(b) in suj-scdion (2 )  for-the brackets and letter "(c)", the brackets 
and letter "(11)" shall be substituted. 

3. Substitution of section 18.-For section I S of the principal Act, the 
fullowjng section shall be substituted, nanitly:- 

" 18. C~r3irt~a11.-(1) The Government ,shall nomj natelappojut a 
pc:son to  be the Chairman of thc Board from amongst eminent 
ed icationists or administrators, an sukh tcrnjs and conditions 
nii,A for such period as may be prcscribed by the Government. 

(2) lf the Chairman (a) wilfully omits or refuses to carry out the 
provisions of the Act, or (b) abuses the power vested in him, 
or (c)  if  it appears to the Government that the continuance of 
the Chairman in oEcc  is.detrimenta1 ta the interests of the Board, 
the Government may by order reniovc the Chairman." 

4. Repeal and savings.+l) The Himachnl Predesh Board of School 
Education (hmendmcnt) Ordinance, 1985 ( 5  OF 1985) i s  hereby repcaIed. 

r, 
(2) Notwithstanding such repeal. anything done or any actiqn t a k e n ,  

uilder tho principal Act, as amended by thc said Ordinance, shall be deemed 
to have besn done or taken unrlcr the principal Act, as amknded by t hi, 
Act. a 

. . .  . . - . . .  . .  - . 
. . . -  
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(R.FI.p. Extra as dated 11-1 1-1932, p. 3356-3357). 

THE HIMACHAL PRADESH BOARD OF SCHOOL EDUCATION 
(AMENDMENT AND VALIDATION) ACI', 1992 

(Act No, 15 of 1992)' -- 
ARRAVGEMENT OF SECTIONS 

1. Short title. 
2. Amendment- of section 2. 
3. Amendment at*- section 4 . -  
4. Amendment of seclion 6, 

. - 5. Stibstiiution of section 1. - 

6. -Insertion of section 9-A. 
7. Amendment of section 10. 
8. Substitution of scclion 23. 
9. Substitution of section 24. 

10. Insertion of sections 25-A and 25-B: 
11. Amendment of scction 26. . . 
12. - Validation. 

(Received thc assent of the Governor, Himaciml Pradesh, bn tbe 25th 
June, 1992 a d  was published in Hindi in R.H:P. Extra btcd 27t h Junc, 
1992 at pages 2235-2241 and in English at pages 2242 to 2247) 

An Acr'frtril~ci to anzed tllc Iii,,roclraI PrutIesI~ ~ o n r d  of Sclrpol Ldtrcnfion 
A d ,  1968 (Act No, 14 of 19138) a d  fo ~wliiirrrre certnili actiorrs 
rakrn thcrerwdcr. 

Be it enacted hy the Lcg~slative Assembly of Himachol Pradesh in 
the Forty-third Ycar of the Republic of India as follows :- 

i. Slrnrr rirlc-This Act may be called the Himncl~al Pradcsh Board 
af School Education (hcndmcnt and Validation) Act,' 1992. 
- - -- - -- - 

I. Passed inHindi by th :  Hirnach~l Pc,ld;sh Vidhm Sabhn. For,Statemcnt of 
Objects and Rtason.; Sw R. H. P. Exrta., dated 28-3-1997, p. 1730 and 1739. 



2. Atae~lr/~~rct~l of sectiotl 2.-In scction 2 of the Himnclid Pradesh 
Board of School Education Act, 1963 (14 of 19681, hereinafter referred to n 
t l~c principal Act,- 

(a) tho esisting clausc ( ( I )  sllall bz re-nunlbered as clasuc (an) and- 
bcfore clause (an) so rc-numbered the followjng cli~use shall bc 
inscrtzd, namely :-- 

, "(tl) "afiliated wiih its grarnmaticnl variations used with reit- 
rcnce to ail institution n~eilns alfiliiltcd or dccmed to bc afi- 
liated to the Uoard for the purlmscs o l  ad~niseion to t he  privi- 
lcgcs of the Board ;"; 

(b)  for clausc (b), tile following clause sRalt bc substT~uted, namc[y:- 
''(4 "Bye-law" means a Byc-law made under illis Act by t11c 

Bonrd or its commiltecs;"; 
(c) after cIausc(c), tl~efoIlo~~ingclause sl~all be inseried, namely:-, 

"(cc) "committec" means' the conln~ittcc set-up under secrion 
24 of the Act;"; 

(rl) after tlausc (d), the foIlowing clausc shall bc inserted, namely :- 
, "(e) 'Lexamination" mcans an examination co'nducted by t l~c Board;" ; 

( )  for clauseIf), thefollow~ngclauseshall be substituted, 11amely:- 
"(1 1 "Head of thc institution" nieans Ihc Headmaster or Principal 

or other Principal academic ofl i~r,  by whatever designation 
called, of an affiliated institution;": 

' 

I f) aftcr clause (I), the following clause shall be inserted, namely:-- 
"Cjj) "mcmbcr" means a mcmbcr of the Board and includes the 

Chairman and Vicc-Chairman thereof ;" ; 
Cg) after claute (k), the following clausc (kk) shall be i,merted, . - 

nan~cIy :- 
"(kk) "plus two scheme" means the scl~cme of cducation where- 

under education is imparted for the two additional successive 
classes immediatley following matriculation;"; 

( / I )  for clause (PIT), the following clause shill substituted, namely :- 
" ( I I Z )  "Principal" means the Hcad OF the CollegcJSenior Secondary 

SchooljJunior Basic Training Sclw ol ;" ; 
, (i)- clwse (0) shall be deleted; 
I j )  for cIause (p), lhc following clause shall bc su.bstitutedy namely :- 
"(p) "School Education" means aH education up to thc twelfth 

class, immediately preceding the stage of -entry to  a ' coursc 
leading to  the first degrcc of a University cslablished by law ' 

i n  India and includes plus two scheme but does not include 
technical cducation;"; 

(k) thc word "and" occurring at the end of clause (rl) shall be de- 
leted ; 

( I )  the existing clause (r> shall be re-numbered as clause (w) and be- 
fore clausc (rv) so re-numbered -the following clauses shdll bc 
inserted, namely:- 

"(r) "State" means the State of -Mimachal Pradesh ; 
(s) "Staic Council of Educational -Research and Training" 

means tlie State Council of EducntionaI Research and Train- 
ing constituted by the State Govrrnulcnt; 

( I )  "Slalc Govcrn n~cnt" means I llc Goveri~n~ei~t of Himachal 
Prades h ; 

(11) "tcxt book" nlcans my hook or other printcd matcdd pres- 
cribcd, rzcomn~cnded or aillcrwise :~ppro~cd by the Bonrd 

. for study in any a61iated institution ; 



{ v )  "tmhnir;;rl educarion" means tlle education imparted In stu- 
dents in the tcchnicnl instiiutions; and'', 

3. A~t~etrr/tnu~tt qf .rccriot~ 4.--In section 4 of the principal Act, in sub- 
scbion (11,- 

(0) for clause (c), the followi~lg clause shall be substituted, namcly ;-- 
"(c) Vicc-Qiancellors of each University as cstablishcd or Ihat 

may bbe established by law in the State or his nominee who 
shalI not b; of thc rank less than that of ProfessoriDean of 
Faculty in !ha! University;": 

(b) aPter clause (g), thc foltowing clause shall hc inserted, ;namely :-- 
"(gg) thc Principal of Regional Engincer~ng CoUege, Hamirpur 

(Rimacl~al Pradcsli);"; 
(c) for clausc (I) ,  ihc tollurving clausc .shall bc substiluted, 

namely :- 
" ( I )  three Heads of High or Senior Secondary Schools, one each 

of the Govern~ncnt, non-Government and GirJs Scnior Secon- 
dary Scl~ooIs or High Scl~ools;": 

(ti) in  clause'.(,^^), for the words "one rnembe;", tbc words "trvo 
- members" s11aU be substituted; 

(c;) the figurc, signs and words "lV. Co-opted Member:" occurring 
after dause , ( H I ) ,  shall be dcleted; and 

( f l  in clause {n), the words "to be co-opted by !.tlie Board" shall 
bc deleted. 

4. Attre~td~~e/~r of seclio/~ 6.-In section 6 of the principal Act, in sub- 
section (I), for the sign ".", the sign ":" sl~all be substituted and thercnftcr 
the following proviso shall bc added, namely :- 

"Provided that the members nominated under section 4 shall ease 
t o  be nonlinated members on their retirement from the sewice and 
on their ccasirlg to hoId office or position, the interest of which 
they are rcprcsenting and in their plncc new members may bc 

. nominated." 

5. ~~tbs t i l~r~ iwz  of secfio~r 7.-For. section 7 of the principal Act, the 
folloivjng section shall be substituted. namely:- 

1 L  7. Qt~ort!tn.-NO business shall: be transacfed a t  a n~eeting of the 
Board unkss at Ieast one third members are present: 

Provided that if the meeting is a4ourned for want of quorum, no 
quorum shaIl bc ncccssiity at the next w t i n g  transacting the same 
.business. " 

6. a ~rrserfiotl of se~iiott 9-A.-After section 9 of thc principal Ad, llle 
foIlowmg section shall be inserted, namely:- - 

'9-A. Adtttis~io~t of it~stittrliotl~ to the prilrileges of ilre Board.-(I ) Any 
institution, in the Srate, may apply to the Board for being admitted to 
thd privilegis of .the Board and the Board may, subject to s u ~ h  conditio~ls 
and restrictions as n-lay bc prescribd, admit such institution to the 
p r i v i l ~ c s  of the Board. 

(2) Any inqtitution a filiated to the Hirnncl~al Pvadesh University, 
affilintioa.oE which 11:~s.- not bccn rviihdnwn or canccllcd by tllc aforesaid 
University before tllc comnlincemcnt of the IIimnchal Pradesl~ Board 



of School Education (Amendmcni n ~ ~ d  Validation) Act, 1992, shall bc 
dcemed to be an institution afiliatcd to the Board for plus two scheme and 
sluall bc subject to all the provisions of this Act and tllc rcguiations made 
thereunder. 

(3) Wherc the Board is satisfied tlut its privilcgcs arc bcing abused 
by any nffiliatcd institution or t l~a t  111c prescribed condit ious or reslrictio~is 
are not bcing camplied with by sucl~ institution, tlw Board may withdraw 
its privileges from the institution, and thereupon 1he institution sllall cease 
to be an affilinted institution : 

Providcd that bcforc withdrawing the privilcgcs, the Board shall 1-2- 
. quire the institution ,to show cause why such action sl~ould not be takcn 

and consider any explanation which may be furnished by it." 

7. Anletrrlr?~erti of sectio?~ 10.-In section 10 of the principal Act,- 

(a) for clause ( I ) ,  the following clausc shall bc substituted, namely:- 
"(I) . prescribe syllabi, courses of instructions and text-books for 

School Education in Himachal Pradcsh;"; 
(b)  for  lau use (71, the follow&g &use sl1al1 be substituted, namely:- 

"(7) prescribe standards that the school and other institution 
seeking afiliation with the Board ought to fullfd in terms of 
teachers and their qualifications, curricuIum, equipn~cnt, 
buildings and other educational facilities:" 

(c) for clause ( I  ]),<he fol lowing cInusc shall be substiluted, namely :- 
"(I I )  cause enquiries to be made through 'such agency and in 

such manner as may be prcscribcd regarding the conditions 
prevailing in an institution beforc i t  is admitted to the privileges 
of the Board and require such agcficy to inspect afiliktcd 
institutions and submit a report to the Board as to liow far 
the conditions and restrjctioi~s on which the institution was 
admittcd to the privileges of the Board are kin2 camplied 
with ;"; 

-(() for clausc (12), the following ctausc sl~all bc substituted, namely:- 
"(12) arrange for the preparation, writing, compiIation, printing, 

publi~hiig and sale of text-books,, olher eduwtiona1 'material 
and undertake thc publicalion of aoy other edu~itional work, 
hooks or periodicals;": 

(c) tile word "and" occurring at the end of clause (17) shall be  dclctod; 
and 

Cf) tL existing clause (18) shalt be re-numbered as clausc (23) and 
before clause (23) so re-numbered, the fpllowin~ clauses shall be 
inserted, namely :- 

"(I 8) prcscribc penalties for miswnduct perlaining to examinees, 
cxaminets and' othcr persons engaged in the conduct of 
eia~nination ; 

' (19) appoint the exaniiners and supervisory staff and 8s thcir 
rcmuncration ; 

(20) hold any property and receive bequests, donations, endow- 
m t ~ i s ,   USIS IS and olher irnnsfc~. of my prcrptrty or inrcr.cst 
thercin or right thereto; 



(11) ?o gIvc grants to :h:: Statc Collncil of Educational Reszarcl~ 
an3 Triiining for educational activities ancl research work; 

(31) 10 tiakz nlcasures for thz rvdfare of tenchcrs of arfrli:itcd 
institutioqs and employzcs of the Uorrrd: and". 

8. S~tbsrit~rtbtl 'of sccfrur~ 23.--For srction 73 of the  principal Act, Ihc 
fol!owing szction shall be substituted, narue1y:- 

"23. ~l;t;)ui~j~t~ictt~ of- oflccrs i 1 ~ 1 d  et~~pioyec,~ UJ dze hoard, f j w i r  t c r ~ ~ r . ~  
cr id ~vir: l : f in ,~s  ~ { s ~ , - ~ - i c p . - - ~ I )  Th: Government may appoint Joint S.:c~elaiy 
to the Ulard and such numbs  of Dzputy SccreLrtries thereof, on sucll con- 
ditions and for sucll period as the Govcrnnlcnt may dccm fit. 

(2) -1hc oficers appointed undcr sub-section (1) shall perform sucll 
functions, and cxzrc;se such powers as may be prescribed. 

(3) Th.2 Hoard r n ~ y  appoint Assistant Sxrctnrics, such other olliccrs 
and cmp1oy:cs as it considers tlcctssary Tor the  efic'tent performance of 
its functions. 

(4) The qu?lifi~i~t.ivns, co3d:;'ions of seruic:: a:ld pay i d e s  of dlicers 
and ecmploytes of tlic Board, other than Sccretnry, Joint Sccrctnry and 
Dcputy Sec~taries, shall be such as may bc prescribed." 

- 3. Srcbsrittrrio,l rrfsectiolr24.--~0~ sectiori24 of theprincipal Act, the 
following section shall be sub,~t i tut~d,  namely:- 

"24. Po:wrs of tile Bmrd ro set trp cot~r~~tif ies.  -+ 1) Thc Board shall for 
the putpoi: of carrying out thc provisions of this Act and tho regulaliuns 
made thezcundcr szt up the fol [owing committees, namely :- 

(u) Finxnm Carnm; ttcc consisting of- 
( i )  the Chairman: . 

- (ii) theVicc-Chaicrnan 
liii) the S:c:ctary to t l ~ ~  Govzrn!nsnt of Hirnachal Piadcsti ia , 

tlts D;pl.-cnlz I !  o f  Erlucation or an oficcr of that D:pnrtnicn( 
nn! b3o ,v t tii r a k  oC an Under Sxretary nmtinated by him: 

(iv) the Se-r?ta;y to the Govcrnmenl of nimachaI Pradesh in , . , , . , 

. -  , the Departn~ent o f  Financc or an oficer- of t!wt Departrncnt 
. - 

not below the rank of Deputy Secretary nomi~~atcd by him; 
- and , 

( v )  two persons nominated by .the #.Board from smo~lgst its 
m=rnbrrs; 

(b) Examination Committee consisting of :- 
( i )  the Chairman; 

(ii) the Vice-Chaj rman ; 
{iii) threc persons to be nominalcd by: tllc ~ u a r d  from auioi~gsl 

its members; and 
(c) Academic Committee consisting of: - 

(i) the Chairman; 
(ii) tllc Vice-Chairman; 

( i i i )  thc Director of Primary Edcuation: 
( i v )  Head of the State Council of Educational Rcsearcli and 

Tnininp; 
(p) one iicad of 'i~fili~ltcl i r~: t i t i~t i f l t~ i  to he nominated by I ~ \ C  

Board; 



(v i )  one tracher of affiliated institutions having at least tcn years 
expcricnce as such to be tiomir~ated by [he Board; 

(llii) two outstanding awdemlciaru to nominalcd by tlic State 
Govcrt~mcnt and ona of which may be drawn from thc Central 
Board of Secondary Education or National Cvuncil OF 
Edl~cational Research and Training. 

(2) Thc term of ~laniinated ~l~cntbcrs of tllc comnillecs shall be as 
may be prescribed. 

(3) Tlie Board may, far the purposc of carrying ou! the provisions 
of this Act .and the regulatior~s made thereunder, sct up in 
addition to the committees rcfcrred to in sub-section (I), srlch 
other comnittecs it may think fit or as may be prescribed. 

(4) Each committee conslitutcd under rhis section shall pcrforn~ 
such functions, duiies and exercise such powers as niay be 
prescribed. 

( 5 )  The quorum and the m n e r  of transacting the business of a 
- '  comnlittce shall be such as nmy be pprcscribcd. 

(6) Thc Secretary of the Board slull function as Sccrctar~p of tllc 
committees." 

10. P - I . S E ~ , ~ D  1 of S E C ~ ~ O ~ I S  25-A arid 2 5 i ~ . - ~ f t c r  section 25 of thc principal 
Act, the following sSall be added,.namcIy :- 

' '254. Prof rclior~ for acts dor~e e m  i t ~  goo(/ faith.--No suits prosccu- 
tion or otllcr lcgal proceedings shall lie against the State Govern- 
ment, the Board or any of its cornmittecs or any mcmbcr of ilte 
Board or a Conunittee or any other person in rcspcct of anything 
which is in good -faith,done or intended to be donc in pursuance 
of this Act or any regulation, order or direction made thereundcr. - 

2543. Bar of .jrrrisdictiot~ of coz~rts.-l-No order or decision madc by 
-.the Board or: any of its committees in exercise of the powcrs con- 
fcrred:by or . under this .4ct shall .be called in quation i n  any 
court." - , , 

, , 

. m 1 ' A  

, , 

I. Ametldmpnt of seclio~r 26.-In section 26 of thc principal Act, in 
sub-section (2),- 

(a) in clause (b), f o r  the words "appointed", the word "set up" shall 
: be ,Substituted; 

(b) in clause (e), for tllc word.'"rccognition", the-word "affiliation" 
shall be sub~tituted; 

(c) thc word "and" occurring at the end of clause ( p )  shall be deleted; 
and , . .  , , 

( J )  The existing clause (4) shall bc re-numbered as cIause ( I )  and 
before clause 1) s~.~e-numbcrcd, the following clauses shall be 
'inserted, name \ y :- 
"(q) the penalties for ,misoonduct .to which examinees, cxarniners 

and othcr persons engaged in thc conduct of examinations 
shall be subjected; - 

( r )  the powcrs. dulics and funtcions to be exercised or pcrforn~ed 
by fhc oficcrs of the Board; 

. ,(,TI the , quorurn and the rnmqer of trmsactiag the -business of 
oommittees set up under section 24; and". 



f 2. Vn1irJoiiotr.-Notwithstadins anything contained in any judgc- . 
mcnt. decrec or ordcr of any courL, tltz rcsolutian of the Board passed on the 
14rh Fcbcusry. 1986, in  so far as thc said resolution relatcsio the approval 
of thc introduction of p111s two pattcrn of Education wit11 effect from the 
academic session 1986-87 and adaptioa of regulations, syllabus, and text 
boaks tllercof and anything donc or any action takcn (including exarnlia- 
iions conducted, adrnissrons made, certificates issued, scholarships, prizes 
and medals instituted and awarded, fces prescribed, institutions recognised, 
action takcrl relating to unfair means and any other acts and things ancillary 
thereto) by the Board or its authority or a person acting or purporting to 
a:t in pursuance of the said rzsolotion during the period beginning from 
thc 14th February, 1986 and ending with the commencement of this Act, 
shall be deemed to be and aIivays l o  have been fo: all purposes va tidly and 
effectively done or takan under the principal Act as if the provisions of 
clause ( p )  of section 2 of the principal Act, as amended by clause G) of 
section 2 of this Act, had been in forcc at all materia1 times and accordingly- 

(a) all resolutions passed, procecdings taken, examinations conducted, 
admissions made, diplomas and certificates issued, scholarships, 
prizcs and awards instituted and awarded, fecs prescribed and 
coliecled, institutions rccognised, actions taken relating to unfair 

- ! 
means and olher acts or Sltings donc ancillary thereto, sllall, 
for all purposes be deemed to be, and to havo dways %een;done 
or taken in accrodancc with the law; 

I 
I 

(b) no suit or othcr proceedings shall bc instituted, maintained or 1 
yly ued in any court against the Board, or any person or 
a hority, whatsoever for setting aside any action takcn or thing 

. done merely on the ground that the Board, the person or tlic 
authority was not competent to do so and amendments made 1 

in the principal Act by clause Cj) of section 2 of this Act ~ c r c  
1 

not inforce at all material times when such action was takcn or I 

thing was done; and 
(c) no court shall enforce any decree or order setting aside any action 

taken or thing donc by the Board or its authority inpursuancc 
of the resolution passed on 14th February, 1986 forthe introdu- 
ction of plus two pattern of education with effect from the 
academic session 1986-87. 

NOTIFICATIONS 
UNDER 

THE HIMACH AL PRADESH CO-OPER ATlVE SOCIETIES 
ACT, 1968 

ACCOUNTING YEAR . 

[r)ubli&d itt Hindi in R.  H. P .  Extra.. doled 2541992, P. 4101. 

co-OPE RATIO^ D ~ A ~ T M E N ~  . 

NOTIFICATION 

Shirnla-2, the 3 1 sf March, 1992 

No. Co-op. E (11)-21/744.-The Governor, Himachal Pradesh, in 
t~erciseoftl~epwersconferred by sub-sectio~i (6) , of - section 2 of the 

-. , , 
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